
( Sl' No. l08l ot 20l7

BEFORE THE NATIONAL COMPANY LAW TRIBUNAT.

MUMBAI BL]NCT,I

CSP No. 1081 ol 20t7

Under Section 230 to 232 ofCompanies Act,20l3:
AND

In the matter of Scheme of Amalgamation bctween Morganite

Crucible (tndia) Limited having CIN

L26920M111986PLC038607 (,Transferee Company') and

Diarnond Crucible Company Limited having CIN

U27l00MHl 981 PLC269l 85 ('Transferor Company,,) and

their respective Shareholders and Creditors ('the Scheme,)

Morganite Crucible (Irdia) Limited

.... , , ......!'irst petitioner Companyfl.ransferee Company

AND

l)iamord Crucible Company Limited

. . . . . . . . . . . . Second petitioner Company /Transfbror Company

Ordcr delivered on 2 I s' Dcccmber, 2017.

('orarn: M.K Shrawat , Member (J)

V .Nallasenapathv. Member (T)

lor thc Applicanrs (s): Hemant Sethi i/b. Hemant Sethi & Co., Advocates lbr

Applicants

I'er: : V.Nallascnapathy, Member (T)

ORDER
l. l'elilion admitlcd.

:. Pctitior tixed fbr hcaring and final disposal on 24rhJanuarr,20lg.

J. Lcamed Counscl fbr the petitioners submit that meetings of first and second

Pctitio,rer Companics were held in pursuance ofOrder dated l3rh Septernber.

2017 passed by this'fribunal in Company Scheme Application No g6l of
2017, on 2,d November 2017 atB-ll,MIDC Waluj, Aurangabad 431136,

I



I

CSP No. l08l oi20l7

Maharashtra fbr the purpose ofconsidering aod, ifthought fit, approving u,ith

or without modification(s) the proposed Scheme of Amalgamation of
Morganite Crucible (India) Limited (.1he ,,Transferee Company,,) and

Diamond Crucible Company Limited (,'the ,,Transferor Company") and thcir
rcspectivc shareholders and creditors and the Scheme rvas approved b1

rcquisite majority ofthe shareholders present at the respective meeting. .l.he

Chairman of the said meetings has submitted his report stating the outcome

ofthe meeting.

'fhe Counsel for the Petitioners further submits that as directed by thjs

Tribunal notices have been served upon all the Regulatory Authorities

namcly, (i) concemed Income Tax Authorities with in whose jurisdiction the

Petitioncr Company's assessments are made, (ii) Central Govemment

through Ilcgional Director, Westem Region, Mumbai, and (iii) Registrar of
Cornpanies, Mumbai (iv) Ofticial Liquidator (v) Bombay Stock Exchange

l-imitcd and (vi) Securities Exchange Board oflndia.

At least l0 clear days before the date fixed for hearing, petitioner Companics

to publish notice ofhearing ofthe petition in two local nervspapers viz. ...Ihe

'limes of India" in English and ',Sakal', in Marathi, both Aurangabad

cditions.

'Ihe Petitioners to file an affidavit regarding the dircctions given b! the
'Iribunal pertaining to advertisement ofnotice ofhearing and do report to this
'l ribunal that the direction regarding the issue ofadvenisement ofthe noticc

has bccn duly complied with.

)

(,

sd/-
V. Nallasenapathy, Member (T)

Datet 21.12,2017

I sd/- l
M.K Shrarvat , Mcmlrcr (.1)
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